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The applicant appeared in person
and stated that in view of the order of

the Supreme Court he is not pressing the

applicatjon, even otheruise, we dorndt
f‘eela'{;' hinuand.ngb‘ﬁﬁs procseding.
Acco?‘dingly, the Contempt Procesding
stands dropped.
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IN THE CENTRAL ADM STRATIVE TRIBUNAL ::i GUWAHATI BENCH ~
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(Civil Originai&Contempt Jurisdiction)
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Contempt Petition No. E;Z¥ /2001
- Q~‘§_'%§F752\vbo D

Sshri Ashim Paul _ --=- Petitioner
Kendriya Vidyalaya Sangathan --- Respondents/
- Contemners

-

In the matter of :-

A petition under section 12 of the
Contempt of Courts Act for Delibera-
te & intentional Violation of the
order dtd, 29th November., 2000

paésed by the Hon'ble Central Admn,
Tribunal, Guwahati Bench in OA no.=
37,2000(T) as well as the order dtd.
27th July, 2001 by the Hon'ble Divi-
sion Bench of the Gauhati High

Court in WP(C)5072,/2001,

In the matter of -

Shri Ashim Paul

S/o Sri Nilu Paul
Resident of Pandu, New Coloney
Guw~ahati-~12, Dist. Kamrup, Assam,

=Versus-

1} shri V.K.Gupta
Assistant Commissioner (admn.)
Kendriya Vidyalaya Sangathan (HQ)
18,Institﬁtional Area, Saheed
Jeet Singh Maraqg,
New Delhi-16.

Contde..e(2)
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2) shri D.K.Saini
Assistant Commissioner
Kendriya Vidyalaya Sahgathan
Regional Office, Guwahati
Chayaram Bhawan, Maligaon Chariali
Guwahati-12,

 3) shri R.K.Gautam v
Principal, Kemdriya Vidyalaya
Upper Shillong, PO. Nanglyor
Shillong-9,

~-- RespondertsContemners

The humble petition of the above-named petitioner:-

Most Respectfully Sheweth :-

1)

2

3)

That the Petitioner is a citizen of India and as such
your petitioner is entitled to =2ll richts and pridile-

ges guaranted under the Constitltion of India., Your ;

petitioner is a permanent resident of Guwahati, Assam,

That your petitioner states that he was appointed as
a LDC (English) in the Kendriya Vidyalaya, Upper Shillong
vide memorandum of the Assistant Commissioner KVS,

Regional Office Guwahati dtd. 13/15-12-1997.

That your petitdioner further submits that in pursuant
to that offer of appointment dtd. 13/15-12-97 he has
joined in the office of the Principal KV Upper Shillong
on 12£h January, 1998, Thereafter from the next date
i.e. on 13th January, 1998 he was not allowed to work

in the‘office of the respondent No.3.

Contd...(3)
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5)

6)
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8)

-an 3 -

That your petitioner states that in this connection
when a Civil Rule bearincg no. 642/1998 was filed

before the Hon'ble Gauhati High Court the petitioner's

- service have been terminated by the respondents most

arbitrarily vide a memorandum of the respondent no.2
dtd. 19/2 28, The same was challenged too before the

Gauhati High Court within a reasonable time.

That your petioner most resbectfully submits that the
said Civil Rule CR/642/98 was transfered to this Hon'ble
Tribunal for adjudication in the middle part of 1999
by following a Central Govt. Notification, under

section 14 of CAT act, 1985,

It is most respectfully submitted that the petitioner's

application bearing No.OA/37/2000(T) was decided by
- this Hon'ble Tribunal on 29/11,2000 and set . aside

the termination order issued by the respondent No.2

herein on which the respondents were directed by the
Hon'ble Tribunal to reinstate the petitioner in service
forthwith, The copy of the order dtd. 29 mov /2000 isl

annexed herewith as annexure-A,

The petitioner further submits that being aggrimed
A2
by the said order dtd. 29th Nov,/2000,reported for

duties before the Asstt., Commissioner KVS (Guwahati

Region) on 1lst December, 2000 through a memorandum

enclosing the order copy of this Hon'ble Tribunal. The

photocopy of the memorandum dt. 1/12 /2000 is annexed

herewith as annexure-B,

It is respectfully submitted that the petitioner was

expecting an early response from the respondents

~after submitting the said memorandum dt. 1/12/2000

Contd...(4)
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10)

11)

12)
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before the Asstt. Commissioner KVS Regional Office
Guwahati but when it is found that from 29/11,/2000 to
17th April, 2001 KVS Authority i.e. the respondents have
debarred from taking any necessary step in regards to

your petitioners case then he is fully stranged.

That Jour petitioner admits that as per stated in para-
8 of this petition & being remained in uncertainty for
a long lapse of time after the order delivered by this
Hon'ble Tribunal your petitioner submitted another memo -
randum to the Asstt, Commissioner KVS (Guwahati Begion)

on 18th April, 2001. A copy of the said memoramdum is

annexed herewith as annexure-C.,

That your petitioner further submits that your petitio-
ner had sent a similar nature of memorandum as like
annexure-C by stating the similar facts to the respon-
dent No.l of KVS (HQ) New Delhi on 20th April, 2001.

A copy of the said memorandum dtd. 20th April /2001 is

annexed herewith as annexure-D .

That the petitioner further respéctfully submits that
when he was eagerly expecting an early reply in regards
to his case from the KVS Authority after submitting the
memorandum dtd. 18/4/2001 & 20/4/2001 to the respondentse
The respondenss have filed a WP(C) in the Hon'ble Gauhati
Higthourt (Division Bench) against the order dtd. 29th
Nov /2000 of this Hon'ble Tribunal in OA/37/2000(T) and

the same was numbered as WP(C) No.5072,2001.

That it is respectfully submitted that after examining
the facts of the case the Hon'ble Division Bench of
the Gauhati High Court dismissed the WP(C)no. 5072 /2001

Contd.. (5)



13)

14)

15)
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by firding no merit in it under the light of the
order passed in WP(C)2319,/2000 (Union of India Vs.Smt.

Shanu Kumari) order dtd. 20/11 ,2000.

That thereafter being aggtiwed by the said order of

the Hon'ble Gauhati High Court dtd. 27th July, 2001

your petitioner further submitted a memorandum before

the Asstt, Commissioner KVS, Regional Office Guwahati

on 8th October,2001 to re-instate him in the service of
KVs forthwith in complience with the order of the
Hon'ble Gauhati High Court as well as the Hon'ble Central

Administrative Tribunal Guwahati Bench,

The photocopy of the order passed by the Hon'ble

Gauhati High Court (Division Bench) dt. 27th July, 2001

in WP(C) N0.5072/2001 is annexed herewith as annex.-E.

And the submitted memorandum before the Asstt,

Commissioner dtd., 8th October 2001 is annexed herewith

as annexure-~F,.

That your pétitioner admits that inspite of passing

an adequate period after passing the order of this
Hon'ble Tribunal as well as the Hon'ble Gauhati High
Court and being fully conversant with the petitioner's
Case the respondents have not shown any interest to
implement the orders of this Hon'ble Tribunal which was
upheld by the Hon'ble Gauhati High Court in WP(C)5072/
2001, Hence the petitioner was bound to file this
contempt petition before this Hon'ble Tribunal withiﬁ

the albit of law,

That it is respectfully submitted that the contemners
are liéble to be heavily punishéd for their wilful,
disobedience and deliberate & intemtional violation of
this Hon'ble Tribunals order/direction as well as the
order of the Hon'ble Gauhati High Court passed in case

Contd..(6)
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17)
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of the preéent petitioner.

That your petitioner submits that inspite of repeated
request to the contemners particularly the Asstt.
Commissioner i.e. Contemner No.2 herein as a regional

Head of the KVS have not at all interested for implementa-

~ tion of the orders passed by thisHon'ble Tribunal dt.-

29th November, 2000 in OA no.37,2000(T) as well as the
order of the Hon'ble Gauhati High Court (Division Bench)
for which they are liable to be heavily punished for
intentional violation of this Hon'ble Tribunal's

direction/order as well as the Hon'ble Gauhati High

That your petioner submits that at any rate the Contem-

ners are liable to be punished as per provision of law,

It is therefdre, most respectfully
prayed that your lordships may be
pleased to admit this petition and
issue Notide to the Contemners to
show cause as to why they should not
be punished as per provision of
contempt of Court's Act for their
deliberate and intentional vilation
of this Hon'ble Tribunal's order/
direction passed in OA no.37,/2000(T)
as well as the order of the Fon'ble
Gauhati High Court (Division Eench)
in wP(C) no.5072,2001 dt. 27,/2,2001.
and/br pass any such order as your

Iordships may deem fit and proper.

Contd.. 00(7) .
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Further it is prayed that the Contem~
ners. be directed to appear personally
‘before this Hon'ble Tribunal to
explain as to why they should not be
punished for violation of this Hon'kle
Court's order as per provision of

Contempt of Court's Act.

and for this Act of kindness, the petitioner is in duty bound

shall ever praye.

AFFIDAVIT o o o o o o o o &
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AFFIDAVIT

I, Shri Ashim Paul, Son of Shri Nilu Paul,
aged about 27 years, resident of Pandu New Coloney,
Guwahati-12 in the District of Kamrup, Assam do hereby

solemnly affirm and declare as follows :-

1) That I am the petitioner in the instant case
and I am acquainted with the facts and circumstances

of the case,

2) That the statements made in paragraphs -1 X£.(
\are true to my knowledge, and those made in

pafagraphs%‘f@being matters of record are true to my

information derived therefrom and the rest are my humble

submissions before this Hon'ble Court.

and I sign this Affidavit on this 15 # day of
October, 2001 at Guwahati.

Identified by,

, potowe et
O~Y® “~ DEPONENT :




DRAFT CHARGE

Laid down before the Hon'ble Central Administra-
tive Tribunal, Guwahati for initiating a Contempt proceed-
ing against the alleged Contemners/Respondents for wilful

| and deliberate non-compliance of the Hon'ble Tribunal's
order dated 29th November,2000 passed in OA no.=37,/2000(T)
and further be pleased to impose punishment upon the
alleged Contemners/Respondents for wilful and deliberate
non-compliance of * the order dated 29th November, 2000 .

passed in OA no.=37/2000(T).

WA Tt
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"’Oflglnal Appllcatlon No. 3-/ Of 2000( ); :'_"., RN

i

Date of dec181on : This the:29th: day of November,ZOOO’ “
| zu.—.',"‘
Hon ble Mr.: Just1Ce D.N. Chowdhury, V1ce Chalrman‘ =

Shri: Ashlm Paul IR e *7“?“?
Son of Sri- N.. Paul, . e Ty
Resident - of‘Pandu ‘New Colony,- T oo
P.0. Guwahati . L .,‘dquw%Lugww”ﬁ}
sttrlct Kamrup,- e ST T
-Aseam’:r?*' o
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" -,:)-l.- LA R i, e A A Al B 3o

Applxcant appeared in person

'~versusv::.. T S T T I

- L& : T S
i . .

l.....The Unlon of .India, R R L N
: represented by Secretary to the Co e -
. Human: Resource: Developemnt,, -, . . e

:ﬁ Sastr1 Bhawan, New Delhl. O ' T ﬂf‘ﬁ-f

2. :LThe Asstt._Comm1351oner(Admn ), o L
18 Inst1tut10nal Area,

New Delh1 110066

S

I

3. . i"The Assistant Comm1551oner

- | Kendriya Vidyalaya Sangathan = o :
; Chayaram: Bhawan, Maligaon Chariali, .’ '
C;Guwahati-l2 ‘ T
e e gL

i " Phe Pr1nc1pal . L
s Kendriya . Vidyalaya .¢, . T it
Upper 'Shillong, ' T :

*. P.0.. Nonglyor, T

“/Shillong-9. . - S T
Ml e,

-'.i'The Asstt. Comm1351oner(Off1c1at1ng)

. Kendriya. Vidyalaya Sangathan i

" Chayaram Bhawan, '

.+-Maligaon . Charlall,“,..,n

”quwahat1 12. '

i

e T ,;”ij.;‘_';3}....Respondents

ERER T
By Adchate Drﬁ'B.P,Tpdi,learned counsel for the K.V.S.,

: J ” ‘;: r('."" f~o~‘u|
v . ISR RS LR T AP
: H . . N t DI 't H LI * ‘\ j'!j . ..-i«
\ - ORDER WMW
) : a . . ! . N [ 1,.‘/‘-5 I
CHOWDHURY J.(v.c.). , y .
. i » a1

.,

~The \applicant was- app01nted as Lower.zpivisiqn

Clerk in: the Kendriya Vldyalaya Sangathan,.UppervShillong

e

in the pay Scale of Rs. 950 20- llbO~EB 25~ 1500 There were

: Shaheel Jeet Sing Marg =~ =~ - - ,  gf:t§W'f1f

Six persons appointed  as Lower D1v131on -Clerk: frdm‘the f
el o . .
~C'0ntd~"~:’o' TR, .

. e .

P
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' Vvidyalaya Sangathan submitted thatr‘the ‘case;fof those

'persons 1nvolved 1n the 0.A. No. 53/99 is distinguishah;e

general category, three’from the OBC, two from_the SC and

e

one from ST category in the school cadre. According to the

applicant . pursuant to the order of appointment7 dated

13.12.1997 . he joined in the office of the Pr‘incipald
Kendriya-Vidyalaya, Upper shillong on 12 1. 1998 in: terms
of the app01ntment letter dated 13.12. 1997 whlch has been

dlsputed by the respondents. According to the appllcant he

jOlned 1n serv1ce on 12.1.1998 and on the very next date\

he was 1nformed by the Respondent No.4 that he would not

be allowed to work as Lower Division Clerk and - accordlngly

he was not allowed to work in the school Subsequently he‘

was served with the order No. 8- 6/96/KVS(GR)/16771 -73

dateg 19.2.1998. Hence the present appllcatlon.'
£

2-9“2

Sri Ashim Paul, applicant appeared person.

reﬁbered on 3.2. 2000 whlch was upheld in ert Petltlon (C)
A

:No. 2343 of 2000 by a D1v151on Bench of the ngh Court -on

7.6.2000. Dr. B.P.Todi learned counsel for the.Kendrlya

g :

R

nt cited the judgement of the O. A. No. 53 of 1999

on facts. Dr. Todi further submltted that .the seuenh

apppllcants in O.A. 53/99 although jolned thelr respectlve

.,_.

duties but after renderlng for sometlme thelr serv1ces

were terminated. I do not find any qualltatlve

dlstlnctlon ‘on the matter. In the above 0.A. the order of

termlnatlon from service was set a51de by the Trlbunal on

the ground of violation of Pr1nc1ples of Natural Justice.
The order of termlnatlon from serv1ce itself 1nd1cated
about the order of Delhi ngh Court dated 4.2. 1998._The
Tribunal as well as the ngh court rather held that for
that reason the order of app01ntment would not become non
est. The Tribunal held in the O.A. that order of dismissal

\

Contd. ..
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entailed civil consequence and without giving opportunity
of hearing such order could not have been passed Onithe

ground of violation of _Natural justice the -order of

'termination was set aside. In the Writ Petition the High

Court con31dering all the ‘facts’ and Circumstances upheld

the order of the Tribunal. Dr. B.P.Todi, the learned

counsel submitted that s1tuations, in OA 53 of 1999 were

disparate and diSSimilar than the present one. In 'the'

first case all the applicants pursuant to the order of

appointment, joined in the posts and were rendering their

services 1in the respective schools for 2 cons1derable

period; whereas in the\present one the applicant could

hardly -act and discharge his functions in the school. But

the fact of the matter is that in all the cases the.

appointment orders of the applicants were annulled,gon the

same settings, by a common order in fasc1mile. The case

of the applicant cannot be distingUished from the seven

applicant in the O.A. 53/99 In the light.oﬁ the order of‘

the earlier 0.A. the impugned,order of:termination from
serv1ce 1ssued under Memorandum No. 8—6/96/KVS(GR)/16771—
73 dated 19.2. 1998 is. set aSide and the respondents are
directed to reinstate the applicantvin service forthwith.

The application is allowed. There shall, hoWever,

e e S ek o e 2 s oo i g+ e T % S
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To, ’
The Assistant Commissionsr,
KVS (Reglonal 0ffice),
Guwahatio .

o,
Inaexunet®

B e

Place ¢ Guwahati.
Date ¢ st Dac¥2000.

QHbJBCtS— Re-instatemsnt in the post of LDC (Englgsh School Cadrs)

under KV3 Guuaheti RBQLQHQ

Sir,

With due respect [ beg to state that [ was appointed as

- a LDC in the KoV, uppar shillong vide memorandum of ths Assistant

Commissicner KVS (Regional 0ffice) Guwahati dtde 13/15 Dec®97. I
vas not allowed tu continue my dutiss after 12th January?S8; in

addition with that my services were terminated by the AL (0FF QL)
KeVeSo Regional 0ffice, Guwahati vide lstter dtde 19th t'0!3 98 in
pursuant to KeVsS. (HQ) letter no, F. 19(1)/4 S8 K¥S LaC dtd
13/02/98, In this connection I infomm you that on 29th November, 21,
Central Administrative Tribunal (Guuahati Bench) directed KVS to

re-instate mwe in my service.

- S0, in complience with the order of CAT 3 Guwahati Bench

. {order copy enclosed with this application) I regeust you to

re-instate me in my service as early as possiblae,

I hope that by cons;der;ng the uhole matter you will do

the needful at the garliest,

Thanking you,

Yours faithfully,

Ml g\g;f&/"‘“'
i N

( APPLICANT )
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DU N L 553"’ Cos :
C S mE n o RANDUN  JEANY \
. S o ' : o 'c;:-;-:_;;:*:_“:‘::-‘* e S
N 7. - pate 3 18th Aprilt2001

N ' o ;:.‘ - Places Maligaon. ' )

Al .Tha Assistant Commiasioner ' R " ! ST

KPS (ngional office, ?uuahati) R ‘?;3i'£{-

L‘-.":I l .. ;' R . . . ;'_ e, . ‘l
"Subject 3= Decision of lthe KVS from the ordar dtd. 29th Nov'ZDDD

i in 0.As 37/2000(T) Ashim Paul vs U. U-I- (KVS) passed
c by the CA (Guuahati Bench).. -

1

s%r, o . ‘ ‘ g X y STy
o o Uith due res;ect I beg to state that I was appointed "”Y
| a? a LOC in.the KoV, Uppar Shillong by the. Assistant Commissroner's
KVS regional office, GuUahati memorandum dtd, 13/15-12-97. Feu f.
anth theresfter f.e. on 19/2/98 my service was terminated 'by
;ALC.(Offg.) KVS (Regional Offica, Guuahati). In this connsction .
ny termination order was set aside by the Hon'ble CAT(Guuahati L
| Bench) on 29,11,2000 & directed KVS.to re-instate me in my |
sfrvice\forthulth. ﬁ : : , . o
% . Being aggrieved by the sald order of CAT dtd. '29.11,2000
Ilhave submitted a memorandum to- your office on 1st Dec'2000 for' .
to re~instate me in servzca at the esarlisst,

g
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: " Now (i) It is Pound ‘that atlsast more than four<months N
p?ased after the order .delivered by the CAT, Guuahati Bench in X
my ‘s A 37/2000(1) from 29,11, 2000. - SR

(1i) From 29.11,2000 te 17.4.2001, it is. found that .
WS have debarred from'taking any naceaeary step regarding my

-4
»

s

K

'08880 . -

PO e ¥ NG S TR ., W

)

'

00/ e (444) Inspite of pasSing an. appcoprxate period I am
V{Hblly shocked for not- receiving any responss from KVS authority
ir regarda to my case, .

:
!
-
3
'
4
)

! In these circumstances, I request you to intimgte me

g i
‘ be qgcision of 'KUS authority on.the instant subject u1th1n
? days from today,

|

i ' If it is not done as per.my request I may‘apﬁroech
to the CAT after passing thegstipulqted period,

; I hOpB that by conesidering the uhole matter ydu will
do tha needful. Thanking you,

ﬂEEll&ﬂﬂ&lP Name _& A draas s - Yours faithfully,

shri Ashim Paul, o '
C/ 0. Anand Bastralaya ‘ - ‘ g&@é&h<QkMJ' =
PeNeGeBe Road, Maligaan, ! ( Applicant )

P.U.Naligaon, Ghy=11e

[Pe——




By

MEMORANDUM

N2 e
AN b Y
% &N

LRWAL = P

Date : 18th April*2001 \0\

L , | Place : Mdligaon, Guwahati
'Ib: ‘ . . -. i‘ -

The Asgistant Commissioner (Admn.)
Kendriya Vidyalaya Sangathan,

18, Ingtitutional area,

Saheed jeet Singh Marxg,

NEW DELHI - 110 016

Subject 1= Decision of the KVs from the order dtd. 29th Nov. ¢ 2000
~ . in 0.A. 37/2000(T) Ashim Paul Vs U.0.I. (KVS) passed
by the CAT (Guwahati Bench) . | ' o

sir,

Most'respeétfuliy and humbly I beg to state that I was appoine
ted as a LDC(English) School Cadre in the K.V. Upper -shillong by

the Assistant commissjoner's KVS regional Office, Guwahati memorandum

dtd. 13/15-12-97 bearing no. F.8-6/96 KVS.GR No.,14122. Few monthg’
thereafter is.e. on 19th February/98 my service was terminated by the
A.C.(Offg.) KVs (Regional Office, Guwahati)e in pursuent to KVS Hq.
Letter No. F.19-1(4)/98 KVs L&C dated: 13/2/98. In this connection

I inform you that on 29,11.2000 my termination order was set asgide
by the Hon'ble Central administrative Tribunal (Guwahati Bench)

and directed KVS to reinstate me in my service forthwith,

Being aggrieved by the gaid order of CAT dtd. 29.11,2000 T
have submitted a memorandum to Asstt. commissioner's Office in KVs
Regional Office, at Guwahati to re-instate me in gervice at the
earliest. and take necessary steps in regards to my case and moreover
he was requested to draw the notice of the concerned authorities of
KVS Hq.; New Delhi in this regard . on lst Decembexr, 2000. -

Now from 29.11.2000 to 17.4.2001 I have hot recéived any
response from KVS authority in regards to my case.

In this circumstanceé I‘request‘you'tc inform me your decision
on behalf of KVs authority in regards to my case within 15(Fifteen)

days from recelpt of this Memorandum.

If you donot keep my request on the instant subjéctyI may
approach to the CAT against KVS after passing the stipulated pericd
in this Memorandum. o '

I hope that by considering the whole mattet you will take™a
-Necegsary step which you may think deem:: fit and proper.

“Thanking you, ' _
’ Yours faithfully,

Shri Aashim Paul, - | QA%%%Z::ngil__;zn
C/O. Anand Bastralaya S
'PuN.G.B. Road, Maligaon ' (Applicant)

P.O. Mal igaon. |
GUWAHATI - 781 011

Applicant‘s Name &_Address ;-

"~,,". T tf\:vﬂ'—\-’!wbﬁ\'~-_1»..._..__,___,____ e e
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HIGH COURT or as

IN THE GAUHATI HIGH COURp
SAM NAGALAND MEGHALAYA MANIPUR T
" MIZORAM & ARUNaCHAL PRADESH)

represented by the As . Conr
(Admn) 18.. Institutio
Jeet Singh Marg,

The Assistant C
Kendriya Vidyal
Guwahati~- 12,

Ommissioner;
aya Sangathan,

Principal

Kendriya'Vidyalaya, u
P.O, NOnglyOr,Shillong -9,

=Versus-

We.P, (C) NO, 5072/2001

sstt.Commissioner‘

nal Area, ' Shaheed
New Delhi -110016, .

Maligaon,

pper Shillong.

Sri ashim Paul,

Son of Sri N

ilu Paul

Resident of Pandu New Colo

ney,

P.0O,

RIPURA

-+ Petitioners/Respondents,

‘Guwahatialzh District

FOR THE PETITIONERS 3.

THE HON'BLE

Dr.B,

Mrs.D.Das, Advocates,

-~Kamrup, assam,

‘o Requndent/Applicant.

PRESENT, . -
THE HON®BLE MR J

USTICE JN SARMA

MR JUSTICE PG AGARWAL

P, Todi,

.-

Contd. .2,
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Heard Dr.B,P.Todi, Learned Advocate. for the

petitioners,

In view of the order passed in similar other case

i.e. WP(C) No, 2319/2000, order dated 20.11,2000 (The

Union of India and Org -Vs~ Smti Shanu Kumari) we do

not find any merit in this writ petition and the

same shall stand dismisseq,

d/-PG AGARWAL Sd/«-JN SARMA
JUDGE JUDGE,
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To | . Date:08,10.01
The Assistant Commissioner : qy/
Kendriya Vidyalaya Sangathan

Regional Office. Guwahati.,

Subs~ Re-instatement in the post of LDC under
KVS (Guwahati) Region.

Sir,

With due respect I beg to state that T was appointed
as L.D.C. in the K.V, Upper shillong under KVS (Guwahati)
Region vide an offer of appointment dtd. 13/15-12-1997 by
the Assistant Commissioner Kvs (Guwahati) Region. Thereafter
on 19th Feb, 1998 my service was terminated by the Assistant
Commissioner (offg.) in pursuant to KVS (HQ) letter NO.F 19~
(1) s4-98 xvs L&C dtd. 13,2 /1998, _

- In view of the above all concerned, on 29th Nov, 2000
Central Administrative Tribunal (Guwahati Bench) set aside my

termination order passed by KVS and directed KVS to re-instate
me in the service of KVS forthwith.

Further, I would like tc inform you . that being aggrie-
ved against the order of CAT (Guwahati Bench) KVS filed a wp(C)
before a Division Bench of the Hon'ble Guwahati Hich Court,
which was numbered as wo(C) No.5072/2001. Finally, en 27th July.
2001 a Division Bench of the Hon'ble Guwahati High Court
dismissed the said WP(C) No.5072/2001 of KVS which was filed
against me, However, the Hon'ble Gauhati High Court (Division
Bench) dismissed the said WP(C)5072,2001 finding no merit in
it in view of the order passed in similar other case WP(C)-

2319/2000 Union of India & ors Vs. Smt, Shanu Kumari dated -
20/11 2000, T

Therefore, in complience with the order of CAT (Gauhati
Bench) and the Hon'ble Gauhati High Court (Division Bench) 1

request you to re-instate me in my service forthwith, ~

Further, you are requested to draw the notice of the
Concerned Authority of KVS (HQ) New Delhi in the instant

subject and ‘take necessary action as you think deem fit and
proper.

Yours faithfully,

Ak Ll

(Ashim Paul)
C/e sri Nilu paul
Resident of New Oolony??amc'}u
(Near Kali”Mandir)
PO. Pandu, Guwahati-12,
NeBes= 1) Enclosed ofder copy of :
CAT (Guwahati Bench) dt.29/11/2000

2) Enclosed order copy of the Hon'ble
Gauhati High Court (Division Bench)
dt, 27th July,2001,
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To | "\é\

The Hon'ble Vice Chairman
Central Administrative Tribunal
Guwahati Bench,

Sub:- Personal appearance before the CAT in the
Contempt petition against Kendriya Vidya-
laya Sangathan arising out of the violation
of this Hon'ble Tribunal's order in OA no.=
37,2000(T) dtd., 29 mNov /2000,

|

Sir, I

Molst respectfully and humbly I beg to state that I

am the petitioner in the instant case. In November 29, 2000
my OA no.=37/2000(T) was adjudicated by this Hon'ble Tribunal
with direction to the KVS to re-instate me in my service
forthwith, | the order which was upheld in the Division Bench
of the Hon'ble Gauhati High Court in WP(C) No.5072/2001 dtd.-
27th JulyJZOOl. After passing an zdequate period by following

" the non implementation of this Hon'ble Tribunal's order I have

filed. - this contempt petition against this KVS. to punish
the contemners within the ambit of law. Moreover, I would
like to inform you that I am hailed from a very poor class
family and have not capacity to bear the expense or required
fees of an advocate in this purpose. As my OA no.=37,2000(T)
was allowed'by this BHon'ble Tribunal on my personal appear-
ance, so I pray before you to allow me to appear personally
in this contempt case too against KVS.

In view of the above all concerned, I hope that you
will be kind enough to grant my humble prayer,

Yours Obediently,

M\w@( A

Date :- Ashim Paul )
' Petitioner,
Copy_%o:-

The Hon'ble Member (admn.,)
Central Administrative Tribunal
Gauhati Bench.



hlggzN{

%

L

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH

Contempt Petition No. 54/2001

in

0.8 No. 37/2000(T)

Sri Ashim Paul ... Paetitionear
....VS...
Sri D.K. Saini ....Contemner No.2

An affidavit filed on behalf of the Contemner No.2

I. 8ri D.K. Saini, Assistant Commissioner, Kendriya
Vidyalaya Sangathan, Regional Office, Guwahati, solemnly

affirm and declare as follows

1. That I have been impleaded as Contemner No,2 in the in-
stant case. A copy of the Contempt Petition filed by the peti-
tioner has been served upon me. I have gone through the same
and understood the contents thereof. Save and except what has
been specifically admitted in the this affidavit and those
which are matters of record to the extent the documents on
record support them all the averments and submissions in the

Contempt petition may be treated to have been denied by the

deponent.

2. That with regard to the statements made in paragraph

1 & 2 of the Contempt petition the deponent has not comments.

3. That with regard to the statements made in paragraph

Ro/iles



&

3 of the Contempt petition the deponent begs to submit that

the petitioner has mislead the Hon'ble Court. The petitioner

- was not allowed to join his duties. As per records of Kendriya

Vidyalaya, Upper Shillong there exists no Jjoining report nor
does the petitioner’s name appear in the attendance register

or pay bill etc.

4. That with regard to the statements made in paragraph
4 and 5 of the Contempt petition the deponent begs to submit
that in compliance with the ofder of the Hon’ble Delhi High
Court the order of appointment dated 15.12.97 issued by Dr.
K.C. Rakesh, the then Assistant Commissioner, KvS, RO, Guwaha-
ti after his termination on i1.12.97, appointing the petition-
er to the post of LDC was declared to be non-est being null
and void and without any legal effect whatsoever, Keeping in

view the above facts the petitioner was not allowed to Jjoin

the mentioned post.

5. That with regard to the statements made 1in para-
graphs 6 and 7 of the Contempt petition the deponent has no

comments.

6. That with regard to the statements made in paragraph
8 and 11 of the Contempt petition the deponent begs to submit
that the petitioner has mislead the Hon’ble Tribunal. The
deponenf have no intention to disobey the order of the Hon’ble
Tribunal. After receiving the Order dated 29.11.2000, the

deponent has forwarded the same to the competent authority,



i.e. the Commissioner, Kendriya Vidyalaya Sangathan, New
Delhi. The matter was examined in consultation with the Legal
Adviser of KVS at New Delhi and it was decided to file an
appeal in the Gauhati High Court against the Jjudgment and
Order dated 29.11.2000 passed by the Hon'ble C.A.T, Guwahati
Bench.
5-7

7. That with regard to the statements made in paragraph

12 of the Contempt petition the deponent has no comments.

8. That with regard to the statements made in paragraph
13 and 14 of the Contempt petition the deponent begs to submit
that he has no intention to disobey the order of the Hon’ble
Tribunal and Gauhati High Court. The matter was forwarded to
the competent authority of the Kendriya Vidyalava Sangathan.
The sald authority preferred a special leave peti-
tion against the judgment and final order dated 27.7.2001

passed by the Gauhati High Court.

9. That with regard to the statements made in para-
graphs 15, 16 and 17 of the Contempt petition the deponent
begs to submit that there is no wilful disregard in complying

with the order of the Hon'ble Tribunal.

10. That this affidavit is made bonafide and in the

interest of Jjustice.



VERIFICATION

I, Sri Deo Kishan Saini, son of Sri C.L Saini,
aged about 53 vears, presently working as the Assistant
Commissioner, Kendriya Vidyalaya Sangathan, Guwahati Région

do hereby verify that the statements made in paragraphs

L,g;,#lﬁ , 10 are true to my knowledge and those made
in paragraphs 3} 4/ C ewdd® are based on
records.

And I sign this verification on this the 50bcday

of Jaawaryy 2001 at Guwahati.

Placé » Guwahati A
Mmfme

b=

DERONENT-

Date
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH
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Contempt Petition No. 54/2001

in

0.A No. 37/2000(T)

Sri Ashim Paul
Petitioner
-Vg~
Sri V. K. Gupta
...... Contemner No.l

An affidavit filed on behalf of the Contemner No.l

I. Sri V.K. Gupta, Assistant Commissioner, (Admn)
Kendriya Vidyalaya Sangathan, Headquarter, Delhi, solemnly

affirm and declare as follows

1. That I have been impleaded as Contemner No.l in the
instant case. A copy of the Contempt Petition filed by the
petitioner has been served upon me. I have‘gone through the
same and understood the contents thereof. Save and except
what has been specifically admitted in the this affidavit
and those which are matters of record to the extent the
documents on record support them all the averments and sub-
missions in the Contempt petition may be treated to have

been denied by the deponent.

2. That with regard to the statements made in para-

agraph 1 & 2 of the Contempt petition the deponent has nou-

4
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comments.

3. . That with regard to the statements made in paragraph 3

of the Contempt petition the deponent begs to submit that

the petitioner has mislead the Hon’ble Court. The petitioner

was not allowed to join his duties. As per records of Ken-'

driya Vidyalaya, Upper Shillong there exists no Joining

‘report nor does the petitioner’s name appear in the atten-

dance register or pay bill etc.

4. That with regard to the statements“made in para-
graph 4 and 5 of the Contempt petition the deponent begs to
submit that in compliance with the order of the Hon’ble

Delhi High Court the order of appointment dated 15.12.97

issued by Dr. K.C. Rakesh, the then Assistant Commissioner, .

KVS, RO, Guwahati after his termination on 11.12.97, ap-:

pointing the petitioner to the post of LDC was declared to
be non-est being null and void and without any legal effect
whatsoever, keeping in view the above facts the petitioner

was not allowed to join the mentioned post.

5. That with regard to the statements made in para-
graphs 6 and 7 of the Contempt petition the deponent has no

comments.

6. That with regard to the statements made in para-

graph 8 and 11 of the Contempt petition the deponent begs to

Y



state that the same relates to respondent No.2 as such the

deponent has no comment.

7. That with regard to the statements made in para-
graph 12 of the Contempt petition the deponsnt has no

comments.

a. That with regard to the statements made in para-
graph 13 and 14 of the Contempt petition the deponent begs
to state that the same relates to respondent No.2 as such

the deponent has no comment.

9. That with regard to the statements made in para-
graphs 15, 16 and 17 of the Contempt petition the deponent
begs to submit that there is no wilful disregard in comply-

ing with the order of the Hon'ble Tribunal.

10. That this affidavit is made bonafide and in the

interest of Jjustice.

... Verification
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VERIFICATION

I. Shri V K-GuPrs . son of Sri Lalf B D-(‘)}‘m R
aged about 57 years, presently working as the Assistant
commissioner (Admn), Kendriya Vidyalaya Sangathan, Headquar-

ters, Delhi, do hereby verify that the statements made in

paragraph 1,2 5,¢ L1o are true to my khowledge and
those made in paragraphs 2,4 are based on
records.

and I sign this verification on this the D& day

of February, 2002 at (Vew Delh;,

Place : New Delhy

"1/- oo
e

e _ AT
. g -5 r '"“l(:l (,\:.“ L .
bateidl §-2-2002 SRR ¢

!\mdr}'a Wid ;:z SRS
o0 RAICO 8 ) mﬂ” 0
shi - m\‘-
LI Shri. j«c \/
B o oo e o s .
b |, /\/

A . ‘t ‘y
\IO‘( i

. WOkt v e
vew Do .
‘hat the © - LW I"

Bas been . L .
e to be wwe, oo




_}(&

_ VERT Rt

r Giste swafin il Y &

eyl W ,
' Cuviiatl Bench i

— il

e

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH -

Contempt Petition No. 54/2001
in
0.A No. 37/2000(T)
Sri Ashim Paul
.... Petitioner
Vg~
Sri R.K. Gautam
...... Contemner No.3

an affidavit filed on behalf of the Contemner No.3

I. Sri R. K.Gautam, Principal, Kendriya Vidyalaya
Upper Shillong, Shillong, Shillong solemnly affirm and

declare as follows :-lows

1. That I have been impleaded as Contemner No.3 in the
instant case. A copy of the Contempt Petition filed by the
petitioner has been served upon me. I have gone through- the
same and understood the contents thereof. Save and- except
what has been specifically admitted in the.:this affidavit
and those which are matters or record .to the extent the
documents on record support them all the averments and sub-
missions in the Contempt petition may be treated to have

been denied by the deponent.

2. That with regard to the statements made in para-

graph 1 & 2 -of the Contempt petition the deponent has nov

Qegtral Admiai trative Tribanal I\; 3
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comments.

3. That with regard to the statements made in paragraph 3
of the Contempt petition the deponent begs to submit that
the petitioner has mislead the Hon’ble Court. The petitioner
was not allowed to join his duties. As per records of Ken-
driva V{ayalaya, Upper Shillong there exists no Jjoining
reﬁﬁfz/ nor does the petitioner’s name appear in the atten-

d e register or pay bill etc.

4. That with regard to the statements made in para-
graph 4 and 5 of the Contempt petition the deponent begs to
submit that in compliance with the order of the Hon'ble
Delhi High Cert the order of appointment dated 15.12.97
issued by Dr. K.C. Rakesh, the then Assistant Commissioner,
KVS, RO, Guwahati after his termination on 11.12.97, ap-
pointing the petitioner to the post of LDC was declared to
be non-est being null and void and without any legal effect
whatsoever, keeping in view the above facts the petitioner

was not allowed to join the mentioned post.

5. That with regard to the statements made in para-
graphs 6 and 7 of the Contempt petition the deponant has no

comments.

6. That with regard to the statements made in para-

graph 8 and 11 of the Contempt petition the deponent begs to



submit that the same relates to respondent No.2 as such the

deponent has no comment.

7. That with regard to the statements made in para-
graph 12 of the Contempt petition the deponent has no

comments.

8. That with regard to the statements made in para-
graph 13 and 14 of the Contempt petition the deponent begs
to states that the same relates to respondent No.2 as such

the deponent has no comment.

9. That with regard to the statements made in para-
graphs 15, 16 and 17 of the Contempt petition the deponent
begs to submit that there is no wilful disregard in comply~

ing with the order of the Hon’ble Tribunal.

10. That this affidavit is made bonafide and in the

interest of justice.

....... Verification



VERIFICATION

I, SHRI RADHEY KRISHAN GAUTAM S/0 Shri (late)
U.S. Gautam 51 vears Presently working as Principal Kendriya
Vidyalaya Upper Shillong, P.O. Nonglyor, Shillong -9 do hereby verify
that the statement made in paragraph/, 2,56 & 10 are  true to my
knowledge and those made in paragraph 3,4 are based

on records.

And I sign the verification on this 3 ':Uday of Jrot
,2002 at Guwahati.

Place : Guwahati Q/Ovédwgt ‘ Qa_»/@

Date 57~ (=200 ~ DEPONENT



